Act No XL.’.' ._n‘ of 1947

|PASqED BY TH DcmmmN LF‘GISLATUR]H

(# (wwed the ussent of the (r(}’l)?’) nor. General on ‘the 24th Decesnber- 1)4/ )

Act to provxde for the exerclse of. certam extra provmcla.l Jumsdwtmn of the
L . Central Government i .

means, the Central Governmenthas, and :may hereafter. acqmre,)urlsdlctmu
in relation to are a8 outside the Provmces of Indm ;

t is hereby -enacted as Y ollows ~

Deﬁmnons ——In this Aect,—

(@) “extra- provmcla.l jurisdiction’ means any Jumsdlctlon which by tr(,atv
eement, grant, usage, sufferance or other lawful means the Central Govern .
fent has for the time bemg in or in relation to any area outside the Prownces

() “Jurxs(hctlon inchides rights, power and a,uthomty

. Exercise of jurisdiction.— —(Z) Tt shall be lawful for the Oentral Governmen
ercxse extra provineial Jurlsdlctmn in such manner as it thinks fit.

2) The Central Government may- delega,te any such Qurlsdlctxon a8 a:f‘oxesa,u,‘
y officer or a,uthontv in such ma,nner and to such extent as it thinks ﬁt

. Power to make orders.— (1 ) The Central Governmenb may, by notlﬁon,tmn
ofﬁclal Gazette, make such orders as may seem to it expedient for the effectivi
ise of any extra-provincial- Juqumtlon of the Oentl al GoVemmont

2) Withoiit pre;udme t0 the generahty of the powers confen"ed by sub-secmon
iy order; made under that sub-gection may provide—

(a) for de’oermlmng the law and procedure to be -observed, whether by

nt in foroe in any Prownee or otherwise ;

orin pa,rtlcula,r cages or- clagses of cases, and the powers to be exercised by ‘them ;

hin  any Province ; and ,
(d,) for regulafing the - a,mount collecblon and application of fees.

Validity Jof acts done in pursuance of jurisdiction. —Every act and thmg
whether before or a,ftel the commencement of this Act, in pursuance of any

ree  in that _area.

/6. Evidence -as to existence or extent of Junsdxctlon. —(I) If in‘axy pro- ceedmg
or-criminal, in & Court established. in the{ Plovmces or bv the authority of the
Stral Government outside the Provingces, any queatmn arises as to the existence

Pnpe. anna 1 or 14d.

{ERB;AS by tlea.ty, a,gleement gxa,n’o usage, .suﬁ'amnce and other mwful .

Short tlﬂe.—«'lhls Act may be. mllod the . Txtra- Provmmal Jmmdlntmn vv

plymg ‘with or without modifications all or any of the provmlons of any e:na,et‘.
(b) for determmmg the persons who are to exercise ]urlsdlcmon e1the1 general- a

(c,) for determining the courts, judges, magistrates and authorities by whom o
d for regulating the manner in which, any jurisdiction auxﬂla,ry or 1n01aental -
or consequential on the jurisdiction exerclscd under this Actis to be. exeroised_ ‘

~ -provmcml jurisdiction of the Central Government in an area outside the'
Gyinces shall be as valid as if it had been done accordmg to the loeal lnww then‘

ent of a,ny extra- Pl OVmoml jurisdietion of the Central Gnvernment, the
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Sdc'rét’rary ﬁo the Government-of Inéﬁa.‘ “in the appropriate depai'tmenﬁ sha,l_l_; oﬁ the '

" applicat.on of the Court, send to the Court the decision  of the. Central- Government
~ -on the question, and-that decision shall for the purposes of the proceeding be final. -

4 (2)The Court shall-sénd o the.said Secretary, in & document urider the geal,

of the Court, o signed by a judge of the Court, questions framed so as properly.

raise the quesbion, and sufficient answers to those questions shall be returned t0'
the ‘Court by the Secretary and those answers shall on production thereof be con-

" elusive evidence of the matters thercin contained, .

7.-Repeal and saving,—(I) The Extra-Provindial Jurisdiction Ordinance, 1947
(XV of 1947) is hereby repealed. S o

(2) Any order made, anything done or any action taken in exercise of - any.
power coiferred by or under the said: Ordinance shall be deemed-to have been
made, dons or taken in’ exercise of powers conferred by or under this Act as-f
‘this Act had commenced on the 27th day of August, 1947. .

,-

- S ]

S

o




